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CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH
L O.A.N0s.593/03, 504/03, 595/03, 596/03.
s 600/03, 625/037632/03, 634/0311), |
r | B42003. 692/03735/03, & 736/03
) ik ||
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. HON'BLE MRS, SATHI NAIR, VICE CHAIRMAN k
/ HON'BLE MR GEORGE PARACKEN, JUDICIAL MEMBER
| OAN0593/03 B a

- C.P.Sethumadhavan,

~"S/o.C Kunjiraman Nair, L |

~ Ad hoc Mate, Office of Senior Section Engineer/Works,
.. Southern Railway/Construction, Ernakulam Junction,
‘Residing at Ayyappavilasam, Desam P.O,

, - Kunnumpuram, Aluva. .Applicant
(By Advocate Mr.T.C.Govindaswamy).
3 v Versus

1. Union of India represented by the General Manager,
Southern Railway, Head Quarters Office,
~ Park Town P.O., Chennai - 3.

2. The Chief Administration Officer,
Southern Railway, Construction,
Egmore, Chennai - 8.

3. The Deputy Chief Engineer/ . .
.+ Construction/Southern Railway,;; " R
i+ Ernakulam Junction/Emakula - .. ..Respondents:

f(gy Advocate Mr.Sunil Jose)
O'A.N0.594/03 i i

B 1 ik
/E'C.Poulose,

.5/0.Chacko,

Ad Sarang, Office of Depot Store Keeper,

Southern Railway, Construction, Ernakulam Junction.

Residing at Edavamanayil, Chithikkodu Post, :
(Via) Kanjiramatom, Emakulam Dt. ..Applicant

(By Advocate Mr.T.C.Govindaswamy)
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1. Union of India represented by the General Manager,
Southern Railway, Head Quarters Oﬁ’lce
Park Town P.O. Chennau 3.

Lol
‘|1

The Chief Admm:strataon';@ffi‘qgg | S
~ Southern Railway, Conat ctagpf ’ i
Egmore Chennai - 8 R 1,
The Deputv Chief Enomeerl,],; ;
Construction/Southem Rallway
vk Emakulam JunctlonlErnakulam
B (By Advocate Mr. Thomas Mathew 'Nelhmootttl) iE

l
i

O A.No.595/03

B M J.George Bernard,

'S/o.Jussay,

“Ad hoc Mate, Office of the Deputy Chtef Engmeer/
'Construction, Southem Railway, Ema«ulam {
‘Residing at Manackal House,

Gothuruthi P.O., Ernakulam.

(By Advocate Mr.T.C.Govindaswamy)

Versus

1. Union of India represented by the General Manager,

Southemn Railway, Head Quarters Office,
Park Town P.O., Chennai — 3.

2. The Chief Administration Officer,
Southern Railway, Construction,
Egmore, Chennai - 8.

, ’3 The Deputy Chief Engmeerl :
i1 Construction/Southern Rallway, | ik
~ Ernakulam Junctlon/Emakulam S

rrem Sreae gamr Lt T o e

©.A.N0.596/03

KK Janaki,

- Wo. Raghavan
Ad hoc Mate, Office of the Deputy Ch|ef Engmeer
- Construction/Southem Railway, Emakulam.
Residing at Kishakkuden House, - '
Pootharackal P.O. Trichur Dt.

f (By Advocate Mr.T.C.Govindaswamy)

Versus

...Respondent

t

—

...Applicai

'..Applicant
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| 1. Union of India'represented by the General Manager,
-+ Southern Railway, Head Quarters Office, '
Park Town P 0. Chennal 3.
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= "‘P Ramachandran Nair, | o

 1;Sfo.Padmanabha P|I|a| S : . N |

.Ad hoc Mate/Store Clerk, Southem Rallway, | A
Office of the Depot Store Keeper, .. . i | L

f;fConstructlon Emakulam. - o : | R

" Residing at Divya Bhavan, D : o
.~.‘AroorPO , Kallettunkara Vla Tnchur o | - ...Applicant = -+ -

f(By Advocate Mr.T.C.Govindaswamy)

" Versus e
L
~ Union of India represented bythe General Manager R
Southern Railway, Head Quarters Office,
Park Town P.O. Chennal 3

The Chief Administration Oﬁ" cer
Southern Railway, Construction, .
Egmore, Chennai - 8. :

‘- The Deputy Chief Engmeer/ il
" Construction/Southem Rallway,: "
) Ernakulam Junctlon/Emakula
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o -'*.:o,.A No 625/03

P Joseph B . ' L
S/o.Thomma Joseph, ;

| Permanent Way Mistry (Ad hoc) Southem Rallway,

| 'Deputy Chief Engineer/Construction/T nvandrum | o

e, - Residing at Peedika Thundiyil House, o _ R

L Kallettunkara P.O. Trichur Dt. : ..Applicant » "

(ByAdvocate Mr.T.C.Govindasw'aniy)"- o ‘ x o
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B “1-13 Construct»on/Southem Rallway,

4.

1. Union of India represented by the General Manager,

Southern Railway, Head Quarters Office,
Park Town P.O. Chennal 3.
G ”:Hu!‘ gl
he Chlef Admtmstratlon a5
il otithern Railway, 1Céms‘t(
i Edmore Chenna;hﬂ gl {,,
i gzle' ,l. |‘ . 'HL“

THe Deputy Chict Ena;’ne il

.l

Tnvandrum

(By Advocate Mr.P. Handas)

 O.AN0.632/03

Daisy. K.A,,

W/o.Jose, - i

Ad-hoc Mate, 2

Office of the Assistant Executive Engmeer (Constructlon)
Residing at Shomur, Muringathery House, '
Nedupuzha P.O., Near Geordania Convent Tnchur

" (By Advocate Mr.T.C.Govindaswamy) -

Versus

1. - Union of India represented by the General Manager,

" Southern Railway, Head Quarters Office,
~ Park Town P.O,, Chennai — 3.

2. . The Chief Administration Officer,
- Southern Railway, Construchon
- -Egmore, Chennai- 8. L

. 3 _The Deputy Chief Engineefli‘

Construction/Southern Railway, Calicut.

(By Advacate Mrs.Sumathi Da;ndapz'ani)‘

0.A.No.634/03

H.Jerry Nigli,

S/o.late Harold Nigli,

Ad hoc Mate,

Office of the Deputy Chief Engmeer/Constructlon,

‘Southern Railway, Calicut.

Residing at Plot No.40,
Kerala State Housing Board Co!ony,
Pullazhi, Trichur Dt.

(By Advocate Mr.T.C.Govindaswamy)

...Responde

...Responderts

.JApplicant

...Applic;

hts

ant
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\/@rsus
B Union of India represented by the General Manager,

- Southem Railway, Head Quarters Office,
Park Town P.O., Chennai - 3.

.~ 2. The Chief Administration Officer,
- Southern Railway, Construction,
- Egmore, Chennai - 8.

3. The DeputyChiefEngineerl | IR
Construction/Southern'Railway, Calicut. ) ..Respondents .~~~

(By Advocate Mr.P.Haridas)

O.AN0.642/03

P.T.Jose,

S/o. Thomas, : '

Ad hoc Mate, . . 1

Office of the Assistant Executive Engineer,

Southern Railway/Construction/Shornur.

Residing at Plakkal House, Vennoor, | | o
Melador Post, Annamanada, Trichur Dt. = -+ ..Applicant

(By Advocate Mr.T.C.Govindaswamy)
o | | - ‘Versus

1. Union of India represented by the General Manager,
- Southern Railway, Head Quarters Office,
Park Town P.O., Chennai - 3.

2. The Chief Administration Officer,
Southern Railway, Construction,
Egmore, Chennai - 8.

3.  The Deputy Chief Engineer/
Construction/Scuthern Railway, Calicut. ‘ ...Respondents

1

(By Advocate Mr.P.Haridas)

O.A.N0.692/03

V.L.Ouseph,
S/o.Lonappan,
- Ad hoc Mate, Deputy Chief Engineer/
Construction/Southern Railway, Calicut.
Residing at Vallechirakkaran House, | -
Anchery P.O., Trichur Dt. .Applicant’” -

(By Advocate Mr.T.C.Govindaswamy)

 Versus
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Union of India repreqented by the General Manager,

Southern Railway, Head Quarters Office,
Park Town P.O., Chennai ~ 3.

The Chief Administration Officer,
Southern Railway, Constructson
Egmore, Chennai - 8.

The Deputv Chief Engmeerl
Constructlon/Southem Railway, Calicut.

(By Advocate Mrs.Sumathi Dandapani)

0O.A.No.735/03

D.Anirudhan,
Helper Bridges Grade |,
Office of the Executive Engineer,

Constructions, Southern Railway, Quilon.

(By Advocate Mr.Siby J Monippally)

“Versus

Union of India representé_d by General Manager,

Southern Railway, Chennai.

The Senior Divisional Personnel Officer,
Southern Railway, Trivandrum Division,
Trivandrum.

Executive Engineer, (Constructions)

- Southern Railway, Quilon.

(By Advocate Mr.P.Haridas)

O.A.No. 736/03

1.

@

Samuel George
Helper Bridges (Grade l)

Depot Store Keeper Office,

Southern Railway, Feroocke, Calicut.

J.Jose, ,

Helper Bridges (Grade |),

Depot Store Keeper Office,
Southern Railway, Ferooke, Calicut.

G.Mohanan Pillai, o
Helper Bridges (Grade |),.
Depot Store Keeper Office,

- Southem Railway, FerOoke, Calicut.

..Respondent

*g_:_;

.. Applicat

...:Respond%nts |




4. P. Gopmathan Prllar

 Helper Bridges (Grade 1),
Depot Store Keeper Office, \ ' A
' Southern Railway, Quilon. k | - oApplicants

(By Advocate,Mr.Srby J Momppally)
| Versus

1. 'Unron of India represented by General Manager,‘
Southem Railway, Chennal

2. The Semor Divisional F’ersonnel Officer,
- Southemn Railway, Trrvandrum Drvrsron
Trivandrum.

3. The Deputy Chief Engineer (Constructions),
Southern Rallway, Calrcut

4, Executrve Engineer, (Constructrons) e
~ Southern Rarlway, Qurlon | | , ..Respondents -

(By Advocate Mrs. Sumathr Dandapanr) v

These apphcatrons having been heard on 15"‘ March 2006 the -
Tribunal on ....24.5.2006.................. 2006 delivered the following -

ORDER
 HON'BLE NMRS.SATHI NAIR, VICE CHAIRMAN

The issue involved in all these cases are ldentrcal and the facts are

-also srmllar Therefore all the above O As are dlsposed of by thrs common
. order. ‘

2. AH the applrcants herein are initially appomted as casual Iabourers

and treated as temporary in the scale Rs.800-1150 and were promoted in’

i

) the scale of pay of Rs. 950-1500 during 1994, They were empanelled and

Ve
B .
ré .
§
i
Sr':,‘_
[
i
4

3

§

i

absorbed as a Group D employeee in terms of a_ memorandumdated

. 10..4.1997 issued by the Chief EngineeriConstructifon SoUthem Railway,_ 3
Madras and were retamed in the constructron orgamsatron as Adhoc Mate

'm the scale of pay of pay of Rs.950- 1500/3050-4590.  Since the

regularrsatron of_ the apptrcants against Group D post was _lgnoring the



8. @
P " Railway Board letter bearing RBE No.53/97 dated 9.4.1997, the applicants
along with other approached this Tribunal in O.A.50/98 praying to qugsh

the order absorbmg the applrcants in a Group D post and for a declarat on

R R B A 1 T i AR e
*iltiﬁ]a“nl?lyf ;i e | ntrtled to ilae rf", ; @ ;?for,‘?’absiorﬁphon in: a GrOuprC;f;v;'c_;;l. it
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vi'f'f?]f‘,esiﬂ' unal by a commonxlo {PPOO declared thab ‘;5{’:;“
ot Db by gt 1 1O I R
:'”! ( ' I ' tl R
f.( pphcants are enhtied to be ooﬂrrdered for regular eatron in a Group C post, .
‘ and the ‘cannot be denied the wages for the work that the have teen
i y Y

doing and are continuing to ,do.- In compliance of the above order the

.Rai!way considered the cases of the applicants and issued order dated |
31.8.2001 (Annexure A-4) stating that their case will be coneidered along
. with eligible casual labourers, skilled arti‘sans for absorption in Group C ae
and when vacancies arises in 25% direct recruitment quota in Trivandrum
D'ivision.» The applicants continued to work in the present post and the
respondents were treating them as regular employees making necessary
recoveries as applicable to regular employees. While the matter stood
thus the-resoondents had issued the imouoned .orders stating 'that the
:apphcants are allowed to contmue as Prorect Casual Labourers as per the “
'drrectlves of the Hon'ble CAT Emakulam Bench The case of the

l

appllcants in O.As.593/03, 594/03 595/03, 596/03 & 600/03 a common'

» S order as in Annexure A-1 has been issued and in the case df other
* R apphcants in O.As.625/03, 632/03 634/03, 642/03 692/03 735/03 &
i ) './36/03 srmrlar orders ha\,e been issued allcwmg them to contrnue as .

Project Casual Labou_rers and stopping further recoveries toward Group
insurance. The common grievance of the applicants are that by the above

impugned orders their status has been reduced from regular emplpyees to

casual labourers and that it is against the direction of this Tribunal in

O.A.50/98 and connected cases and not based on any |relevant
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consideration and is without appiication of mind and hence discriminatory

and unconstitutional.

3. Respondents have filed statement contending”that the submission of B

the applicants that their regular status is attempted to be converted into k
one of Project Casual Labourer is totally incorrect and it is pointed out that_

.the status of the appiicants is “Prqect ;Casual Labourers nght through,for“'

~all purposes "":vThe Raiiway Constructim’.lOrganisatim is a won( charged _

establishment and the staff requnrement of the Construchon unit keeps on

changing because of the nature of its work. The casual labourers in project

were engaged in different pay scales to suit. the exigencies of service and

also depending upon the requurement of work in the particular proiecti |

Apart from drafting regular employees in the’ open line, Prqect Casual |

labourers are also engaged depending on the needs from time to time and
they are absorbed against Group C (or' Group D vacancies in the open line -
based on their aggregate service. During the year 1996, the Railway |
decided to abolish oasual labour system in Railways and to regularise all
the casual iabourers. Accordingly a circular dated 3.9.1996 was issued by |
the Railway Board to regularise approximateiy 56,000 casual labourers by
providing lien in the respective terntonal junsdiction of the DIVlSion wherez" |
'the casual Iabourers are working. Accordingly, the applicants herein were |
also regularised in Group D and enipaiieiled‘ as per Annexure R-2 order.‘f.
But the applicants preferred to continue as casual labourers and therefore’ :
filed O.A50/98 before this Tnbuiial with a prayer to regularise them in
Group C and not in Group D category. The applicants prayed for
consideration in ternns of the Reiiway Board's circuiar dated 9,4.1997 '\‘Nhic'h
provides for regulai'isation of casuel' iabourers working in Group C scales

as skilled artisans subject to suitability. The Tribunal has passed a
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‘common order dated 30.8.2000 holding that they are entitled

Q

: them a chance to appeat
Recruntment Board and aiso agamst
have to wait for their tum. According to the respondents the impu
order does not attempt to change the status of the applicants but it

reiterates the present status as Project Casual Labour.

been made from 1997- 2000 lﬁ,h@lnﬂ refunded to them

npd counsel and also gone

‘,‘

We have heard the .Iea

. pleadings on file. The service

o

‘ ; 'r: l
d by |earned counsel for the aoohcants is that:

‘

iz na. gue

o

regularisatioh in Group C according to their qualification and entitlen

Board's order date‘d'g 4.1997 and thel Wi e,
) amtd f'ff”g':fl“‘e pesniost L
lil%ti "z‘eisarlne,: 5 |e~ as they were‘]b{ i !QI{ gg]
el i}:,.li! s' olrdcr the ?pphcants havehai:rlj” ?gf g
| | SAllin' the sarr{a?capacnty as Pm&]‘ﬁt! b
‘raSual Lébour. They woul' "cdnsndered for regulansatlon by gwmig

m exammatlon conducted by Rail

25% of the promotlonal quota.

- there are no vacancies ava:iab!p in Tnvandrum D:vusaon the appllc

Regarding
stoppage of recovery under GIS it is submitted that Group Insurance

Scheme is not applicable to casual tabourers according to the Rai

jBoards letter dated 24.12. 19F’»Ol and the errcneous recavery WhICh

through/ th

detans of the applucants and other facttf'-. '

by the impugnedic

for

ent

ants -

gned .
only

the

flway.

has

en a}dmltted The only point of contentign’ as’s

T B

s -

(‘; ert -
SN
I .

the respondents have acted contrarv to the dlrectlon of this Tnbundi m
0.A.50/98 and reduced the s;tatus of the applicants again to that of casual
‘} | .:; | fabour when. their prayer for regularisation to Grcup C post as against
‘ B o Group D post had been. granted by fhe Tribunal as éarly as in 2000. It v'\)as‘

, i B P
i T I N i 8

3:;‘ I o

-‘.'Ef' I :

e i 3

R A 1]

;i . "|

i i

the contention of the learned counsel for the respondents that

the




1. B b
. applicants herein- challenged the empanellment in Group D post and

prayed to set aside the empanellment order and to, regularrse them m‘ X
:ll s i i ";'”” aN fi,’ tgn )* : i,- {.i:.}, :‘ RN li’g}

’l.r'.‘ [P

TSR A e L

&
e E Dk
of Rallway; ' dated 9.4199 faciind o v
;;%a, 'jiﬁll.z %%fQM¥§
tﬁl. empan!e'l them 'lllfg"l“; Mﬁ*
‘;,:,E,}rn,;s, (RESIENE i1t it
: zﬁ%lr;a' Labout SW L
L g R
gcaﬁ‘r?pt norlvltum arouﬁ%i‘ :
g :’51 'Hsl!’;

'"employees or to remain as Projeot Casual Labour The applicants are
tryrng to gain undue advantages by makrng misleading statements before

the Tribunai.

5. “In order to resolve thrs rssue rt is necessary to apprecrate the relrefs
prayed for by the apphcants in O.A. 50/98 and the actual dlrectlons given by
the Tribunal in the said O.A. It rs correct that all the applrcants who were

: empanelled in Group D post of Gang Mates had challenged their orders as |

|llegal and unjustified on the ground that they were contrnumg to work |n

"were domc prior to the empanellment Since the Tnbunal came to the

: ,r N
lr :

i regulansatron of casual Iabourerswwkmg in Group C scales and that. th

fotd
l" . :‘*ﬁm lllrv-

respondents have not given the beneﬂts of this order to the applrcants the
- respondents are, therefore, liable to give them the beneﬁts of this order..
The operative portion of the said order is extracted as under :-

. in the result, all these applications are disposed of with
the foliowing dec.aratron and directions :




A2.

The applicants in all these cases shall be
considered for regularisation in Group C according to
their qualification and entitlement giving them the
benefit of Railway Board's order dated 9.4.1997.

|/ construction; xorgamisatlor,;jfo:isl“performmg the work' .
L1 -which they,,l»have.if' bee

So long as the. aoplrrants are retalj'led in the L

i e doing | -prior their;
"\l empanelment by ordefidated [10/11.3. 1997pt ey shall"
i.. ', -be continued to be paidiat the'same rate as they were:
1. being paid till.that, data! ‘Respondents shall‘consrder"
15 the regularisation of the appllcants in Grouo C glvmg
them the benefit of the: Rallway Board's Clrcular dated

9.4.1997 as expeditiously as possible and till the

i u'"-(e l

resultant orders are issued they shall not be disturbed
from the present posting. No costs.

6. The above orders do nct make any mention of the regularisation and j

.',empanelment of the applicants in Group D post and even though the
~applicants have prayed for setting aside the same there is no direction| to
that effect. The tenor of the order is intended to give the benefit 'of

regularisation to the applicants in the higher post of Group C and their

retention in the said post in which they had been working and their |

entitlement for the payment of wages at the same rate as they were being

:pald. The order of empanelment and absorption in Group D has not been i

' grve them the benef ts of empanelment to a hlgher post in terms of|
y Boards circular. Therefore, the arguments of the respondents that hay lng
:not -accepted and challenged the empanelment orders the- appllcants
i cannot sing a different tune now, |s not very convmcmg in fact in Paral 12
isf-of the reply statement the respondents themselves have stated that
“Moreover, despite the fact that such PCLs (Project Casual Labourers) are

charged against the work charged posts temporarily, it is essential| that

their ‘lien' is maintained in the open line, so that the service interests of
“such employees are protected for the purpose of granting promotiop (as

and when due), arranging settiement after retirement etc. Therefore [even
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(l} that all the applicants herem ,

A3.

according to the respondents it is necessary to maintain the lien of thef

apphcants in the open line by contmumg their regular appomtment as

o
iy

I/ common order dated 30.8.2000.

: ! S
of the applicants. Since the Tribunal had already directed that the '

That being O ) what prompted the
: ':Q respondents to issue the lmpugned order at Annexure A-1is not clear and S

'It is the wording of this order which has created apprehension in the min-ds

ig Ad hoc Mates m{thﬁ i
g i i clfiie
construction project in accordance wrth the dlrectlves of this Tribunal m the

1g agamst the posﬁtﬁ i rﬁtté
; \ere remains no d%%;‘tg : (%
'- i
i lien against the Group:“D tg

| U

S
s ek S
RIPEPVS. Sy v

applicants would continue in the Group C post in the same scale and draw

-~ the same scale of pay as they had been drawing in 1997 and till they are -

absorbed as Group C employees the same facts could have been

reiterated in the order instead of only mentioning the fact regarding their

minds of the applicants that thelr ||en in the Group D post has been given a's :

respondents clarifying the positio‘n regarding the pr'ovisions of lien and'th’éf ¥

rest the doubt in the minds of the ‘apphcants and therefore we do not see

)i, Lo

- continuance as Project Casual Labour which has created the doubt in the'é i

. go-by. However, during the argument further orders issued by the i

't

e
1

. .
‘i‘;.

H‘:

any reason to interfere with the impugned crders in the O.As though we are o

constrained to observe that the respondents shoutd have paid more

attention to the drafting and wording of the above orders which could have

avoided this unnecessary litigation.
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7. lItis also noticed that this issue of regularisation of casual labourers

in Group D open line posts and their continuance in the higher posts under

.Group C has been the subjem matter of much Imgat!on and recently tihe
| '-51'1-:‘(!}' ; i Aol

(5;”‘."’ qi . i
wo such cases andw_ e!

|

|

i

e

. il i
jh:‘e Apex Court in [his:

i j1
i ,ll

;,.:'& Ors. Vs. Unlonn_?.,'v;_ i

l
I

'-JL&S) 119.]

"
1"

The praver by ad

T e s = s ot
e e e e s o i R i ¢

et

‘.,.g 1

p:omotees was hot to be reverted to the fower oost in which they |are:

l' |.

reoulansed in Group D cateoorv of Khalasi in the open line division an:j:f()‘f;‘f'ig; y
thelr continuance on provnsnonal or ad hoc promotlon granted to them in é_ -

pamcular corresponding scale of pay on the basus of the supplementary |

trade test held in the project |tself the Court held that their provisional Jocal

promotion in projects would not vest in them a right, either to continfe in
the project, or to resist reversion back to the cadre, or to enjoy h}lgher-
promotion. However the Court said that they would be entitled to the same
pay as their contemporaries and whenever Railway administration inteﬁds
to utilise the petitioners' ser\/ices‘, the administration must take into accoqntf'i,-'

1 the trade test passed by them and 'léngth of service rendered by themjh‘,f,

: ‘the pro;ects In the second |udome'1t i.e. Badri Prasad & Ors Vs. Unioﬁ

‘ of Indsa & Ors reported in ZBOS SCC (L&S) 82 the Apex Coutt held ‘;."t'he

agp,ellants are entitled to the pay drawn by them'gn Group C posts

period of senvice spent by them on ad hoc basis in Group C post ghall .&e

given due weightage and counted towards length of requisite sepvice, if

‘any, prescribed for higher posts in Group C. If there is any bar of age that
shall be relaxed in the case of the appellants.” The ratio of the above

judgments would also thus seem to be that the employees who are

2514
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] . shali be consndered in their tum for promotlon to‘Group C post ndthe i




15. !
empanelled in Group D and contmumg in the higher post in Group C are o

not entitled as matter of right to promotron to the Group C posts but would

] ‘ni‘ the Group C scale and also
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, tshm contrnumg;tlhe applicants in th eg.,, i

‘-;;,,;mamtamlng their lien in the Group D posts in the open line cannot be held

to be arbitrary or unconstltutronal and hence is in Ime wrth the law settied

: by the Supreme Court and as and when the apphcants are consrdered for
| ébsorption against Group C posts the respondents shall keep in view the

~above directions of the Hon'ble Supreme Court. With the above

observations the O.As are disposed of.

(Dated the .24th day of ....May......... 2006)
GEORGE PARACKEN CE . . SATHINAIR
SRERLES VICE CHAIRMAN

| JUDICIAL MEMBER
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